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* Comm* r m n

(i) The Bombay Cinema (Gujarat 
second Amendment) Rules, 1971 
published in ttatifc*tk® No. OH/

< G/146/BCR/3369/3973-A in Guj.
arat Government Gazette dated the 
lptfe August, 1971,

(H) The Bombay Cinema (Gujarat 
Third Amendment) Rules, 1971, 
Published in Notification No. GH/G/ 
153/BCR-1966/I552-A in Gujarat 
Government Gazette dated the 9th 
September, 1971. [Placed in Library, 
See NO. L T ~  1241/7IJ.

(2) A statement (Hindi and English 
versions) explaining the reasons for 
not laying the Hindi version of the 
above Notifications. [Placed in 
library. See No. LT—1242/71].

NOTfFlOATKW UNDXIZI ARTICLE 359 
O f T8E C o n s t i t u t i o n

tH E  DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F, H. MOHSIN): I beg to lay on the
Table—

A copy of Notification No. G.S.R 1843. 
published in Gazette of India dated 
the 5th December, 1971, under clause
(3) of article 359 of the Constitution. 
[Placed tn Library. See No. LT — 
1243/71J.

N o t i f i c a t i o n  u n d u e  P u n j a b  M o t o b  
Vk j t i c l e s  T a x a t i o n  A c t ,

1924 m e.
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRTMATI 
SUSfrULA ROHATGI) ; I beg to lay on the 
Table—

<0 A copy of Punjab Government 
Notification No. S. O. 50/P.A. 
4/24/S. 3/71 published in Punjab 
Government Gazette dated the 11th 
November, 1971, issued under sub-
section (1) of section 3 of the 
PB<Uab Motor Vehicles Taxation 
Act, 1924,, read with danse (c) (iv) 
ot the Proclamation dated the 15th 
Jan*, 1971 issued by the President 
in f^attott to the State of Punjab.

(it) A statement (Hindi and English ver* 
sions) explaining the teasons for aOt 
laying the Hindi version of the above 
Notification. [Placed in Library. Set 
No. LT*—1244/71J.

s o’ofli bra.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the 
following message received from the Sec-
retary of Rajya Sabha —

“ In accordance with the provision of 
rule 127 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, 
1 am directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting held 
on the 4th December, 1971, agreed 
without any amendment to the Visva- 
Bharti (Amendment) Bill, 1971, which 
was passed by the Lok Sabha at its 
sitting held on the 29th November, 
1971/*

COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS

E i g h t h  R e p o r t

SHRI G. G. SWELL (Autonomous 
Districts) : Sir, 1 beg to present the Eighth 
Report of the Committee on Private Mem* 
bers* Bills and Resolutions.

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES

Sscohd  a b d .T b i s s  Raroms

SHRI BUTA SINCH (Rotto): Sir, 1 beg 
to prom t the following Report* of the 
Committee on the W ttfart o f Scheduled 
C»ate» end Scheduled trib e s :


